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ASHIKA CREDIT CAPITAL LIMITED

CIN: LET120WE1994PLCO62159

Registerad Office: Trinity, 226/1, A.J.C, Bose Road, 7th Floor, Kolkata-700020, Phone: +91 33 40102500,
Email: investorservicesiashikagroup.comvsecretarial@ashikagroup.cony, Website: wwe ashikagroup.com

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
CA (CAA) NO.196/KB/2025
In the mattar of The Companies Act, 2013
AND

In the matter of sections 230 to 232 of the Companies Act, 2013 read with other applicable
provisions of applicable provision of the Companies Act, 2013;

AND
In the Matter of Composite Scheme of Amalgamation
BETWEEN

ASHIKA COMMODITIES & DERIVATIVES PRIVATE LIMITED
(Transferor Company / Applicant Company No. 1)

AND

ASHIKA GLOBAL SECURITIES PRIVATE LIMITED
(Transferee Company or Amalgamating Company / Applicant Company No. 2)

AND
ASHIKA CREDIT CAPITAL LIMITED (Amalgamated Company [ Applicant Company No. 3)
AND
THEIR RESPECTIVE SHAREHOLDERS AND CREDITORS

ASHIKA CREDIT CAPITAL LIMITED, a company incorporated under the )
provisions of the Companies Acl, 1958 and having its Registered Office al ) AMALGAMATED COMPANY |
Trinity, 226/1, A.J.C, Bose Road, Tth Floor, Kolkata-700020, India I APPLICANT COMPANY NO. 3
CIN: Le7120WB1994PLCOG2 150 |

NOTICE AND ADVERTISEMENT OF NOTICE OF THE MEETING OF THE EQUITY SHAREHOLDERS

Notice is hereby given that the Hon'ble National Company Law Tribunal, Kolkata Bench by an Order dated
1dth November, 2025 (*Order”) in the matter of Company Application C.A(CAA) NO 196/KB/2025 has directad
for convening a maating of Equity shareholders of ASHIKA CREDIT CAPITAL LIMITED for the purposa of
considering, and if thought fit, approving with or without modification{s], the propozed Composite Scheme Of
Amalgamation of{i) Ashika Commodities & Denvatives Private Limited {("ACDPL" or “Transferor Company”)
Wholly Owned Subsidiary of Ashika Glebal Securities Private Limited ("AGSPL" or "Amalgamating Company”
or "Transferee Company"), with.and into AGSPL and (i) AGSPL with and into-Ashika Credit Capital Limited
i"ACCL" Or "Amalgamated Company”™) and their respective sharehoiders and creditors pursuant to Section
230 10 232 read with other applicable provisions of the Companies Act, 2013, from the Appointed Date, i.e
15t April, 2025 under the provisions of sections 230-232 of the Companies Act, 2013 read with Rule 6 of the
Companies (Compromises, Arrangements and Amalgamations) Rules, 2018,

In pursuance of the said order and as directed therein, Nofice is hereby given that a meeting. of ‘the
Equity Shareholdars of ASHIKA CREDIT CAPITAL LIMITED will be held on Friday, 9th January, 2026, at
12:15 P.M IST through Video Conferencing / Other Audio Visual Maans ("WVC""OAVM”) ("Maating”) In compliance
with the applicable laws including circulars izsued by the Ministry of Corporate Affairs {"MCA Circulars”)-and
Securities and Exchange Board of India ("SEBI Circulars”) from time to ime, read with Secunties and Exchange
Board of India (Listing Obligations and Disclosure Requiremeants) Regulations, and applicable provisions of
Companies Act 2013 and the said equity shareholders are requested to attend the Meeting.

In pursuance fo the MCLT Crder, Motice of the Meefing and the accompanying documents mentioned in the
Index and Explanatory Statement pursuant to Seclions 102, 230 to 232 of the Companies Act, 2013 read with
the Rules made thareunder, (including any statutory modification(s), clarification(s), exemption(s) ar
re-enactment(s) thereof for the time being in force) has been sent by electronic mode to those Equity
shareholders whose email addresses are registered with the Company/Regisirar and Transfer Agentl Depositories
as on Friday, 28th November, 2025

In accordance with the Virtual Meeting Circulars, this Notice along with the accompanying documeants shall
also be made available to the Equity Shareholders who have not registered their email = addresses with the
Company or with the Depositories by posting such notice and accompanying documents on the website of the
Company. Additionally, hard coples of the Nabice and Explanatory Statement shall be provided by the Company
to the Equity Sharaholders who may requast for the same by making a specific requaest along with details of
their shareholding in the Company/ Folio Mo, /Demat Account Mumber, by sending an email to
secretarial@ashikagroup.com. The Company shall dispatch the hard copy of the Notice only upon receipt
of such a request.

The Pariculars are placed on the website of the Amalgamated Company www.ashikagroup.com and can
be accessed at https:Nassets.ashikagroup.com/Notice-of-NCLT-Convened-Meeting-of-ACCL.pdf and also
avallable on the websites of BSE Limited at www.bseindia.com and on the website of NSDL at
www.evoting.nsdl.com

Copies of this Notice along with the accompanying documents can be obtained free of charge from the
Registered Office of the Company at Trinity, 226/1, AJC Bose Road, Tth Floor, Kolkata -700020, in the State
of West Bengal, on all working days excepl Holidays, Saturdays and Sundays, between 11.00 AM, to 1.00
PM.. up to the date of Meating, on a requisition in this regard. along with datails of their shareholding in the
Company/! Folio Mo /Demat Account Number, addressed o the Company Secretary.

Since the physical attendance of members has been dispensed with in pursuance to NCLT Order, there is no
raquiremeant of appointment of proxies. Accordingly, the facility of appointment of proxies by members under
Section 105 of the Companies Act, 2013 will not be available for the Meeting and hence, the Proxy Form,
Foute map and Attendance Slip are not annexed o this Molice.,

The Hom'ble NCLT, Kolkata Bench has appainted Mr. Mohan Ram Goenka, Practicing Company Secretary
as Chairperson for the said maating including any adjourmment tharaof.

Tha Hon'bla NCLT, Kolkata Banch has appointed Ms. Priyanka Jain, Advocate (Emall 1D-
privankajaind111@gmail.com) as the Scrutinizer to conduct the e-voling process (prior o and during the
Meeting), in a fair and transparent manner.

The Schemea of Amalgamation, If approved at the Meating, will be subject to the subsaquent approval of the
MNCLT and any other approvals as may be required.

NOTICE is further given that:

1. The Amalgamated Company has made amangemenis for e-voting on the resolution proposed in the notice,
It has engaged Naltional Securilies Depository Limited (NSDL) for providing platform for e-voling. Sharehoklers
of tha Amalgamated Company ara requested o read the instructions carefully as set out in the Mofice and
in particular instructions for joining the meeting and manner of casting voie through remote e-voling prior
to the meeting or e-voting during the meeting. Soma of the impaortant datails regarding remote e-voting are
provided below:

GANESH INFRAWORLD LIMITED

CIN - L46620WB2024PLC2683668
Regd. Office : Godre| Genesis, Unit No. 908, 5th Floor, Street No. 18,
Block - EP & GP, Sector - V, Salt Lake, North 24 Parganas,
Kolkata - 700091; Telephone : (033) - 4604 1066
E-maill : csi@ganeshinfra.com; Website : www.ganeshinfra.com

CORRIGENDUM TO THE NOTICE OF EXTRA ORDINARY GENERAL MEETING
OF THE MEMBERS OF GANESH INFRAWORLD LIMITED TO BE HELD ON
WEDNESDAY, DECEMBER 10, 2025

We draw the attention of all the Members of Ganesh Infraworld Limited ("the Company”®) 1o the Notice
dated November 17, 2025 for convening the Extra Ordinary General Meeting of the Company ("EGM")
scheduled on Wednesday, December 10, 2025 at 4.00 p.m. through Video Conferancing ("VC") /
Other Audio-Visual Means ("OAVM"). The EGM MNotice has already been dispalched/ ermailed to all
the members of the Company on November 18, 2025 in due compliance with the provisions of the
Companies Act, 2013 read with relevant rules thereunder. Members are aware that the Company is
offering remote e-voting facility to its shareholders on all the resolutions proposed to be transacted
at the EGM. However, to enable the Shareholders to exercise their voting rights through remote e-
voting facility or at the EGM through VC/ ODAVM on an informed basis, the Company deems it
appropriate to bring the latest factual position, as mentioned below to the notice of the Members of
the Company through this corrigendum to the EGM Notice ("Comigendum™).

subsequent 1o the issuance of the EGM Notice, the Company found errors [/ missing information
under Item no. 1 of the Explanatory Statement pursuant to Section 102 of the Companies Act, 2013
related to Issuance of Equity Shares on Preferential Allictment Basis contained in the EGM Notice.
Accordingly, this corrigendum is being issued (o the members of the Company. This corrigendum
shall form an integral part of and should be read in conjunction with the Notice of EGM dated
November 17, 2025 and earlier Corrigendum Notice published on Friday 28th November, 2025 in
Financial Express (English Newspaper) and Ekdin (Bengali Newspaper)

The modification is given below:
Onpage7 & B

“Identity of the natural persons who are the ultimate beneficial owners of the Equity Shares proposad
to be allotted and/or who ultimately control the proposed allottees”

The following are the disclosures of Ultimate Beneficial Ownership of the proposed allottees as
applicable:

-

Corrigendum
M/s. Suryajyoti Spinning Mills Limited (In Liquidation)

With Reference to Sale Notice published on 13" November 2025 in this
newspaper for sale of M/s.Suryajyoti Spinning Mills Limited (In Liquidation), I,
Liquidator, hereby inform that the sale notice stands withdrawn.

G. Madhusudhan Rao, Liquidator, Mobile No.: 9177715558.
IBBI Reg No.: IBBI/IPA-001/IP-P00181/2017-18/10360
AFA Valid till 31st Dec 2025

ZxenY a5 () UCO BANK

14 Gont, of India Linderiaking)
Hiead Officae = I, DIT- Procurament and Infrastruciere
3 &4, DD Block, Sector — 1, Salt Lake, Kolkata—T00064

NOTICE INVITING TENDER
UCC Bank Invites following tenders through Gebd Portal |
f. Procurament of LTO-8 tapas with barcods and cleaning tapes for backup
2, Creation of Maw Cluster Hardwar with RedHal OpenShifl Contanar Plathorm
3. Bupply, Implementation- and Managamen! of Securly Solutions for Advanced
Cyber Security Operations Centre
4. Salechonof IS Auddt FirmeiDrganizations for Information Systems Audid
For any detail, plaase refar (o hittps fweaw. ucobank,in & hitps:ligem.gow.in
{Daputy Genaral Manager)
NT= Procurement and Infrastruciure

Date; 03.12.2025

o s e o517 | Homowrs Yoor Trusd

PUBLIC NOTICE
Motice is hereby given thal the following Share Certificates of Sun Pharmaceutical
Incustries Lid., registersd in the name of Bimal Kumar Surana, have been losl and ane nol
iraceable:

Folio No. Share Distinctive Nos. Mo, of
Certificate No. From Shares
XB163386 5747 131206 2071551331 w 2071551410 A
XBE1368112 5794 131151 2071542267 o 2071542304 14

Sl. No. Mame of the Allottees Beneficial Ownership

Category

1. Kishan lal Pasan
2. Satyendra Pasari
3. Mavratan Mal Pasan

1. Sitalsat Traders Private Limited Non-Promoter

4. Omprakash Agarwal

On and from the date hereof, the EGM Notice dated November 17, 2025 and earlier Corrigendum
Notice published on Friday 28th November, 2025 in Financial Exprass (English Newspaper) and
Ekdin (Bengall Newspaper) shall always be read in conjunction with this Corrigendum which is also
baing uploaded on the website of the Company al www.ganeshinfra.com, on the website of MUFG
Intime India Private Limited at www.In. mpms. mulg.com and on the website of the Stock Exchanges
where the shares of the Company are listed (www.nseindia.com). All other contents of the EGM
Notice, save and axcep! as amended / clarified by this Corrigandum, shall remain unchanged

By Order of the Board of Directors
For Ganesh Infraworld Limited

Date :December 02, 2025 Sd/f-
Place : Kolkata Company Secretary and Compliance Officer

The sharaholder has appled o the company for Issuance of a Duplicate Share Certificata.
If any person has any clam, objecton, or 18 in possession of the above-mantioned
cedificatels), they are requested to notify the company at the Registered Office address
mentioned below within 15 days from the date of publication ofthis notice.

In case no objection is received within the stipulated time, the company shall proceed o

i5ue the duplicate share cedificate as percompany policies.
For and on behalf of

Registered Office: Sun Houss, CTS No 201 B, Westsm
Expreas Highway, Goregaon(E). Mumbai-400063

Flace: Maharashira
Date : 01.12:2025

Cut off date for e-voting Friday, 2nd January, 2026

Commencement of remote e-voting period | Monday, 5th January, 2026, 9:00 A.M. IST

End of reamote e-voting period Thursday, 8th January, 2026 at 5:00 P.M. IST
The remote e-voting module shall be disabled by NSDL
for voting thereafter.

2. Equity shareholders will be provided with the facility for voling through electronic voling system during the
VCIOAVM procaedings at tha Meeting and equily shareholders participating at the Maating, wha have not
already cast their vote on the Resolution by remote e-Voling prior to the Meating will be eligible to exercise
their right to vote on the Resolufion upon announcement by the Chairperson, Equity shareholders who
have cast their vote an the Resolution by remole e-Voting prior to the Meating will also be eligible to
participate at the Meeting through VC/OAYM but shall not be entitled to cast their vate on the Resolution
again. The remote e-Voting module on the day of the Meeting shall be disabled by NSOL for voling; 15
ififteen) minuies after the conclusion of the Meeting.

3. Equity shareholders of the Amalgamated Company holding equity shares either in physical form or in
Demat form as on the Cut-off Date of Friday, 2nd January, 2026 may cast their vote by remote e-Voting.
A parson who is not an equity shareholder as on the Cut-off Date should treat this Notice for information
purpose only. A parson, whosa name is recorded in the Register of Membears or in the Register of Benaficial
Crwiners mainiained by the Depozitories as on the Cut-off Date only shall be entitled to avail the facility of
remote a-Vioting before the Meeting as well as e-\Voting during the Meeting. The voting nghts of the equity
sharaholders of the Amalgamatad Company shall be in proportion (o their shara in tha paid-up equity shara
capital of the Amalgamated Company as on cut-off date i.e. Friday, 2nd January, 2026.

4, Any shareholder, who acquires shares of the Company and becomea mamber of the Company after dispatch
of the Notice of meeting and holding sharas as on the cut-off date i.e. Friday, 2nd January, 2026, may
casi their votes electronically through remofe e-voting by obtaining the login 1D and password by sending
a request at evoting@nsdl.com, However, if a parson is already registerad with NSDL for remote e-voting
than the aquity shareholder can use their existing user (D and password for casting their vote. If the aquity
shareholder has forgotten their password, the equity shareholder can reset the password by using "Forgot
User Details/Passwaord” or “Physical user reset password” option available on www.evoting.nsdl.com or
by calling on 022 - 4886 7000 and 022 - 2498 7000, In case of Individual Shareholders holding securibes
in Demat mode and who acquires shares of the Company and becomes a Member of the Company after
sending of the Molice and holding shares as of the cut-off date may follow steps menbioned in the Mobice
under Step 1: “Access to NSDL e-Voting system”,

5. In accordance with the provisions of Sections 230-232 of the Act read along with SEEI| Scheme Gircular,
the Scheme shall be acted upon anly if majornity in persons representing three fourths in value of the aquity
shara capital of the Company, valing through remote e-voling or by e-voling system agréa 1o the Schame
and the voles cast by the Public Shareholders in favour of the Scheme are more than the number of votes
cast by the Public Shareholders against if.

6. The voting resultz of the meeting shall be announced by the Chairperson not later than two days from the
conclusion of the Meeting upon receipt of Scrufinizer's report and the same shall be displayed on the
website of the Company www.ashikagroup.com and will also be available on the website of the Stock
Exchange where Equity Shares of the Company are listed, L.e. at www.bseindia.com, and on the weabsita
of NSDL at www.evoting.nsdl.com. being the agency appointed by the Company to provide the wvoling
facility to the shareholders, as aforesaid, as well as on the notice board of the Amalgamated Company.at
its' Registarad Office.

7. Members whao have not registerad their email 1Ds 5o far are requestiad (o register their email 103 at the
garlies!, Members holding shares in dematerialised form, are requested to register their e-mail addresses
with thair respective Dapository Participants, and Membars holding shares in physical form are requestad
to update their e-mail addresses with Company’s R&T Agent, Maheshwar Dalamatics Private Limited, in
Form ISR-1 available at the website of the Company at www.ashikagroup.com or at the website of RTA
al https:/imdpl.infform for receiving all communicalion from the Company alactronically and also who
wish to receive the notice and the explanatory statement together with the accompanying documents or
attend the meeting or cast their vote through remote e-voling or by e-voling at the meesting

8. Equity shareholders are ancouraged to submit their guestions in advance with respect to the Scheme.
These qgueries may be submitied from their registered e-mail address, menboning their name, DP ID-and
Clignt 1D/ folio number and moblle number, to reach company's email address at
secretariali@ashikagroup.com before 5.00 p.m. (I5T) on Friday, 2nd January, 2026, will be considerad
and replied by the company suitably.

8. Members willing to express their views or ask questions at the meeting are required to register thamselves
as speakers by sending their requests from Wednesday, 31st December, 2025 (2:00 AM. 3T} il Friday,
2nd January, 2026 (5:00 .M. 15T} at secretarial@ashikagroup.com from their registered e-mail addresses
mantioning their names, folio numbers | demat account numbers, PAN details and mobile numbers, Only
those Membars who have registered themselves as speakers will be aillowead fo express their viewslask
guestions during the Court Convened Meeting. The Company reserves the right to restrict the number of
guestions, ime allotted and number of speakers depending on the availability of time for the Court Conveanad
Maating.

10. In case of any guerias, you may refer the Frequently Asked Questions (FAQs) for Shareholders and
a-voting usar manual for Shareholders avallabla at the download section of www.evoting.nsdl.com or
call on.: 022« 4886 TOOD or send a request to Mr. Pritam Dutta, Assistant Manager at pritamdi@nsdl.com/
evoting@nsdl.com

5d-
Mohan Ram Goenka
Chairperson appointed for the Meeting

Dated this 2nd December, 2025
Place : Kolkata

{  VISION INFRA EQUIPMENT SOLUTIONS LIMITED

it CIN: L77309PN2024PLC227226
Registered Office: Shop No 401-405, Bhawani, Intermational Business Bay,
Bhavani Peth, Pune — 411042, Maharashtra, India
Email: cs@visioninfraindia.com Website: www.visioninfraindia.com
Contract: +91-20-26<4 0999

CORRIGENDUM TO NOTICE OF EXTRAORDINARY GENERAL MEETING
WHICH IS SCHEDULED TO HELD ON 10.12.2025

This Casrigandum is baing ssued in cannaction 10 the Nobice of Exbratrdinary General Madtng datad Nevambar
11, 2025 which has been sent to all the shareholders on MNowember 17, 2025 The folhowing
alterations/modifications inthe Notice are héreby notified through this corrigendunyto all the shareholders:
Motice of EGM Change in Proposed Allotiees Name and change inthe pre holding of allottees.

In accordance with Regulation 159{1) of the SEBI (ICDR) Regulations, 2018, which specifies that a preferantial
issue of spanified securities cannok be made io any person who has sold or fransferred any equity shares, ithas
come to our attention that the proposed allofteas, Sangay Popatial Jain and Varun Eumar, is ingligibbe for tha
prfesantial isswe.

Therefore, we have decided o replace Sanfay Popatial Jain and Varun KEumar with Vinod Sobhachand Gandhi as
the new proposed allottee. The name changs will be reflected throughout the relevant sections of the Notice and
related documents,

The earlier disclosura errongously menfionsd pre-issue holding of 8040 equity shargs in the name of Mr. Praiesk
Jam, This was incarrect and bas now been ramoved i Ehis revised disciosere,

This change will be sfective immeadiatély, and a8 relarances 1o e previous allodted's name will b raplaced
accordinghy.

The comection madein’ ™ ° as below points.

The Explanatory Statessent of item nio. 3 for poimt no, 7.” in the Notice about Intent of the Promaters, directors or
kay managerial parsonnel of the Company to subscribe to the Praferential Alloiment:

Mons of the Promatars, Dirgctors, Key Managerial Personned, or Sansor Managernant of the Company intands to
subscriba o any of th Securilses propaseacd -t e iSsed undear e prafesendial 1S5 excepl as mantioned below:

Sr. |Name Category/ Designation/ Securities to be
Ho. Relalion allotted
1 |Sachin Vimod Gandhi Managing Director and Promoter 10:31,112
2 |Chetan Vinod Gandhi Whole Time Director and Promaoter 10,371,112
3 |Bameer Sanjay Gandhi Whole Time Director and Promoter 1031112
4 |Nilesh Prakash Fokharna Chief Financial Officer 15,0040
5 |Milesh Popatial Bhandas| Brother of Kamlesh Bhandari 50,000
{Man-Executnsg Diracion)
B | ™ Vinod Sobhachand Gandhi| Promoter Group and Father of Sachin Gandhi
{Managing Director) and Chetan Gandhi
{Whole Time Director) 85,000

The Explanatory Statement of em o, 3 for pednt no. L Inthe Notics abaut Shareholding Pattern bafore and
alter the preferential issus of GConvertible Warrants:
| St Pra-Preterantial allotment *Post Prelerential Allofment |

Hu; Category Mo. af shares % ol No. of shares % ol
™ Held Sharehalding Held Sharehalding

| A |[Promolers and Promoter Group Holding:
| 1 |Indiam Promeders | Promoter Group;
__{Sub-Tetal{A)

B |Hon - Promoters' holding:

| KRR Directars and their ralativas

1.73.13,800 70.06
1.73,13,600 70.26

~3(M.01.0%6 | ~68.99
2,04,91,936 68.29

{exzluding independant directars and 1] LR G5000 22
rismines direciors)

Alernate lvestment Funds 584,400 241 634400 | z2n
Dither Fitancial Instilutions 2400 .01 2400 001
I Foraign Portdobo Invesions Catapory | 40,800 017 40,800 .14
! Forelgn Porttolio Investors Category I 1.08.000 LELN 1,068,000 a6
Indrvidual 58,04,883 23.56 “T7,24,933 ]
| Mon-Raskent Indkan (MR 1,068,000 0,44 108,000 .36
I Forgign Companies 18,400 0.o7 16400 | .06
I Bodies Carporale 320 483 1.30 3.20,483 1.07
| [Any Dther__ 1 adnaad | 134 231,334 LBt
I Sub-Total (B} 73,28 800 20.74 “ &5,13,800 ~a3nm
I Grand Total (A= B) 246,42 400 10000 300,065,736 | i0on |

* The shareholding refating to post exercise of Warrants as shown abowve |3 calculated assuming Tull exercise of
Warranis and consaguential allotrment ol the Equity Shanss of e Company &s per the aleresasd proposad issue.

The Explanatory Statement of dem no, 3 for point o 'm0 the Notice about the Pre and Post 1ssue holding and
Percentage ag per the mentioned & as Tollows after he inserting new name a5 mentioned in above:

Cumnent Stakus Pre issue Posl lssus

. Name ! Propases Nie.of % ol Pre Warants Pasi "Nl |
Ha. . shara S fre halel s

Calegary Capiial " Capifal |
1. Eachin Winnd Gandh Promriler £7.18 440 23,21 10.31.112 BF A0,512 2260 |
2. |Chatzn Vinod Gandhi Promater | 5712200 | 2348 | 10,310,112 | 6/.43,312 | 22.47 |
3. |Samesr Sanjay Gandhi Promater ErOo000 | 2337 1030112 | G740 112 | 2245 |
14, | *Vinod Sobhachand Gandhi Prarmaler 43250 | 014 15,040 128260 | 043 |
(5 |Wukil Mahad Agrawsl | Teon-Promoter | 0| 0b0_| 1200000 | 200000 | 400 |
A. Sonall Jaln | Mar-Fromoter K] [ 1, B 0k 1. 60400 a3 |
7. |lndu Jain Man-Fromoter 1,20.000 044 1,00, 008 220000 673 |
I8 @arimd Chandia | Man-Fromolern 10,408 I (KR 1.00.000 1. 90,400 nar
|8 (Pramekisn | MonPomoter | <0 | 004 | 100,000 | 100000 | 033 |
110, IManish Ririkumar Shah (HUFY | Mon-Fromoter i (.04 A0, B0 A, 00 par |
11, |Mikesh Popatlal Bandari Man-Fromoiter 300 | 0 50,000 oA | oV |
112, At Munal HUF | Manr-Fromolern ane | [0 400,10 4], &0l big |
(13, |Ayush Munod | Man-Fromaoter o | 0pd A0,000 | 40,006 p13 |
14, |Saury Jain | Man-Fromoiar i (.00 40,500 41,000 13
ls. ;”F;[:?':IL';’['::‘E’;‘E | Non-Promater o 0.0 40,000 40,000 13
116, | Tushar Aggarwal | Mon-Promator I .00 40,0 410,000 13
17_[Nedu Eneqprises TP | WanPromoler | 0| 000 | 40000 | 000 | 013 |
{18, |Kamal Kothan | Man-Promoier i .00 20,000 0,004 007 |
118, (A Kothan | Mon-Fromoder i (.01 20,000 20,004 wgF |
20, |Pumima Ladha ftan-Promote 0 ERL 20,040 200, 00¥) A7
|21, |l Bharga_ | Thon-Fromoter |0 000 | 70000 | 20,000 | 007
22, |Milezh Frakash Foiharna fdan-Fromoter ] {00 15,000 15,000 005 |
{28, lAdvitya Chogra | Man-Promoter 1] S 10,00 10,00 03 i
24, | Brun Menifa | Man-Sromoter 1] | o 10,000 o | Bga |
|25, [Ramesh Seitia [ ManPomoter | 0 | 00d | 10000 | 10000 | 003 |
26, |Santosh Bhansall | Bon-Fromolar i (.00 10,00 10,000 o3 |
127, [vimit Jain | Man-Promotor 1] .04 10,000 110,004 003 |
268, |Rohan Daga ran-Fromoter 0| g 10,0410 10,000 003 |
(Tl 173.15.850 | 70.27 | 53,63.336 | 2.26,79.186 | 75.58 |

This comigendum should be read in continuation of and in-conjunction with the notice. The Comgendum io the notice
1% alsg beang placed an Company's website hipsoswswvisionlnlralindia.comiimestonr-refation s’
All pther contents of the notice remain unchanged

For Vigion Infra Equipment Solutions Limited

Sd/-
Place: Pune Dipali Rakash Shah
Date: 021272025 Company Secretary

epaperfinancialexpressicomipy @ @

APPAREL EXPORT PROMOTION COUNGIL

Regd. Office: A-223, Okhla Industrial A
a0L197H

NOTICE TO THE MEMBERS OF 46" ANNUAL GENERAL MEETING
Dear Member(s),
Motice is hereby given that the 46" Annual General Meeting of the Council will be
convened on 30" December, 2025 Tuesday at 11.00 A.M through Video Conferencing
("WC") Other Audio Visual Maans [ "0AVM") facility m compliance . with the applicable
provisions of the Companies Act 2013 and Rubes framed there under read with
General Circutar Mos. 1412020, 1772020, 2002020, 202021, 0202022, 0972023, 092024
and 03/2025 dated 8" April 2020, 13° April 2020, 5" May 2020, 13" January, 2021,
05" May, 2022, 25" Septembar, 2023, 19" Septernber, 2024 and 22 Seplamber, 2025
reaspectively and other applicable circulars issued by the Ministry of Corporate
Affairs ("MCA Circular/s") to transact the business set out in the notice calling the
Annual General Meeling, without the physical presence of the Members al &
COMMaN venue
The notice of the 46" AGM and the Annua! Report for the vear 2024-25 including the
financial statements for the year ended 31" March 2025 (“Annial Report”) will be sent
onfy by email to all those Membars, whose email addrasses as are ragistarad with the
Council, in accordance with the MCA Circulass. IT-any member wanls to register or
update their E-mail |0 with the Council, they can write an E-mail at
aepc.agm.2025@aepcindia.com along with Company Mame, Membership Mo,
Authorized Representative Name, Email-10 and Mobia Mo,
Members can join and participate in the 46" AGM through VC! OAYM facility only. The
instructions for joining the 467 AGM and the manner of participation In the remote
glectronic voling of casting vole through the e-voling system during the 46" AGM are
provided in the Motice of the 46° AGM. Members participating through the VC/OANM
fachity shafl be counted for the purposs of reckaning the gquorum under Section 103 of
the Companies Act, 2013. The Notice of the 46° AGM and the Annual Report will also
be availabie on the website of the Company i.e. www.aepcindia.com and also at the
website of M's. NSDLi.e. www.evoting.nsdl.com.
Members are requested fo carefully read all the MNotes set out in the MNofice of the
46" AGM and in particutar, instructions for joining the AGM, manner of casting vote
through remote e-voting or E-vating during the AGR.
The above information is being issued for the information and benefit of all the
Members of the Council and is in compliance with the MCA Circulars.

For Apparal Export Promotion Council
{Sumit Gupta)
Company Secretary

Date : 02/12/2025
Place: New Delhi

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
TASTY DAIRY SPECIALITIES LIMITED

MANUFACTURING MILK AND MILK BASED PRODUCTS AT JAINPUR, KANPUR DEHAT, UP
(Under sub-regulation | 1) of regudation 364 of the Insalvency and Bankmnpicy Board of India
{Insalvency Resalution Process for Corporate Persons) Regulatians, 2016)

5L ' RELEVANT PARTICULARS | REMARKS
1. | Mamea of the corporate debior | TASTY DAIRY SPECIALITIES LIMITED
aiong with PAN & CINS LLP Mo, [ CIM D L15202UP1S02PLO014553
|PAN:AAACTEO3EH
| D=3, UPSI0C Industrial Araa, lainpur,
| ] | Kanpur Dehat, tar Pradesh, India, 209311
URL of websito | httpes: S Swww tastydairy. com
4, | Details of place where majorty | D-3, UPSIDC Industrial Area, Jainpur,
| of fiumd assets are located | Kanpur Dehat, Uttar Pradesh, India, 2009311
A, | Installed capagity of mesin | Procsssing Facility of 2.5 Lakh Litres of BMilk
producls) senices | Per Day
i} [ Casantiny and walue af main I A per Audibed financiad Statement @ Revenue
productss semices sold in ast | Bs, 644 Crores in 2000425
firancial year | Rg. A9 EE Coores in 2023-24
{ | Rg. 11143 Croresan :"G_ie":é' 23
Numberof emplopess warkman | None as ol date &5 inforrmed by the management.
B. | Further details inchading tast | The information can be obtained from
avaitable fiancial staterments Resolution Professional through emsdl
twith schedules) of two wears, | tastydaing bodamad.com
isty of creditors are available at | List of Creditors (FC and OC ) can be vieswsd
LiFL: | fresm the bitow link - https:s /bl gow infen/
il - . | claime;front-claim-getails/ 23232
9. | Eliginiity for resolution applicants | The Information can be obtalined from
under saction 25{2%h) of the | Resolution Frofessional through emmadl
| Code Is svailable at URL: | tastydalny.|bo@grmad.com
10, | Lest data for raoeipt of exprassion | 18,12 30%5
| of mterast .
11, Dats of issue of provisional list of | 38122025
prospactve resolution applicants
12| Last date for submission of
I-Jh-:ecu-:vn's to provisional lst
13.| Date of issue of final list of
prospectve resolution applicanis
14, Date of issue of miormation
memorandum, swaluation matn
and request for resolution plans
10 prospaciree resalution
. apphcants
15, [ Last date for submission of
sespdution plans
e s
: Expression of Interest
17, | Details of the corporate deblers | Registered undsr MSME
| segisaration status as MSME [ LicaM Reg. ho. @ UDYAM-AUP-43-0087024

Apish Agarwal| Resclution Professlonal

For Tasty Dalry Specialities Limited (Under CIRP)

Regn, Ma : IBBIIPA-DI/1P-P 01497 /200 8-15/1 2258
Flat Mo, G-1305 Sumadhura Mandanam , Hooadi,

araphite India Resd, Bengalury, Kamataka- 560048
Mokile : ST985T1H55 | Mail Id - 1astydairy. be@gmall.com

2, | Address of the "'i."._E!,i-E:'-;EIrE-‘H affica

e

.

| 02.01.2026
[ 12.01.2026

17012026

28,02 2026

[ tastydaing. beEgrmail.com

3rd of Decembear, 2025

"IMPORTANT"™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Lucknow




